IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

o | 7 PRINCIPAL EE NCH

. N WDELHI. . ‘
CP. 162/98 in <::)
( 0A 652/97 . .

Ne w De1h1 this the® 168th day oF Janusry, 1999

o,

Hon'ble Smt.lakshmi Swaminathan, Mgmber (J)
Hon 'ble Shri N. Sahu, Member (A)

Shri L.S. Brar .

§/0 shri Gurdev Singh . -
R/0 E-2, Bolice Station,

Kalkajl’ NeU De7h1. ' o0 e App’lcant

(By Advocate Shri Shankar Raju)

Varsu

Shri V.N. Singh,
Commissioner of Police,
, Nat iona? Cap1t81 Territory of
' Delhi, I.P.'Esdate, Police _
Headquarters, New Delhi., ' - «so Respondent

(By Advocate Shri Rajinder Pénd;ta)

0 R 3 E R (OR AL)
(Hon'b1e Smt. LdkShml Swaminathan, anber (3)

3hri Shankar Raju, learned counsel seeks peraission
to uiﬁhdfau the CP 162/98'on the ground. that there has besn &
" modification of the Tribual's ‘order by the Hon'ble Delhi
H%gh Court by ordef dated 7.12.1998(Copy placed on record) .
In. the above. c1rcumstances, CP 162/98 is dismissed.

. . ' as wlthdraun. NOtlce served on the alleged contemnor is

v 1 Suia0ns conte
/&JW%

‘discharged.
(Smt Lakshmi Suamlnathan )
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Member (A) . Member(J)




